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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH, BOMBAY
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JALNO, 1339/92

Shri R.L.Hotkar «es« Applicant
v/s.,
Union of India & Anr, .s+ HRespondents

CORAM: Hon'ble Vice Chairman Bhri Justice S.K.Dhaon

Agpearance

Shri G.S.4Walia
Advocate
for the Applicant

Shri Subodh Joshi
Advaocate
for the Respondents

JRAL JUDGEMENT Dateds: 22,1,1993
(PER: 5.K.Dhaon, Vice Chairman)

Shri Walia states that this application is now
~ confined to gidirection that the respondents may give
to the applicant the post-retirement passes as permissible

under the lauw.,

2. Under the order dated 29.,12.1992 passed by this

Tribunal, the applicant has been given the passes for

the year 1992, Learned counsel appearing on behalf of the -
respondents states that the applicant shall be given passes

in future also as permissible under the rules and in‘accordance

with the decision of this Tribunal in the case of Vazir Chand
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3 - With these directions this application is disposed of

finally but without any order as to costs.
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